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CENTRAL A «TMISTRATIVE “'RIBUNAL\
GUL AHA J BLfrH ,,JU/AP KTI,.5

CRIGIONAL Alr. .« «.LOUN NO: \$ 2,/ Y
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J;-J_,ICATIONﬁ-\N T.PETITION NO.

%QKN%@ Waraso. . AP.'E’)’LICANI(S)

ersus ¢

e W O S K ES PONDENT (S)

I
! s
17.8.95 Mr P.J.Saikia for.the appli-
¥his aprlcation 15 In 2 cants. -’
" fornt ard within time, % Issue notice to the respon-
€. F. of Rs. Su- ; dents 2, 4 and 5 to show cause as

denncited vid
(POIZD N‘o’ é'lé"v%
{Bafed - _,. \//
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to why the application be not admi-
tted and appropriate interim relfef
be not granted. Reburnable on 4.9.95
Prayer for interim relief will be
: consideréd after the respoﬁdents are

L

Y

O et

served on 4,9,.95,

Ne‘ Vice=Chairman

.
o~

<
\
\

- ’
: e 7Y
4.9 95 ' ‘\\
- Mr P.J.Saikia/mﬁ R.K.Choudhd&y.
- Mr Choudhury,Addl.,C.G.5.C brivgs
to our notice the communication recei-
dved from the Staff Selection Comm1551or

{dated 29.8.1995. That shouws that gra- )

—-.-/).—-(W)

B ' f ;A&éaﬂ/mﬂiéduation'is an essential qualification
Z’LC)\ éxz*}% ¢ ; I for the post'of Transmission Executive

Iand bath the applicants do not possess
{ that -qualification, However, as far
as their claim for regularisation as

Assistaﬁt'Editor is concerned the

matter with the Station Director
Rll India Radlo,lerugarh respondent
No.2 who has not so far filed the shoy
cause reply. In the circumstances the
0.A, ‘is admitted. The respondents to |

. ' contd..
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4.9195. Flle written statement within 8 weeks
' Slnce the prayer for interim order
relates to the post of TLansm1§31cn
Executive we are not inclined to grant
. . the same, Liberty.houeverfis given to
‘ | the applicant to:apply for such inte-
rim relief as may be. called for in
respect of the post of Assistant
" Editor when oceasion may arise,
Adjourned to 13 11.95 for Erders.
Mr Choudhury is requested to suppl
a xerox copy of the communlcathp 01
v : o l R ~ “-the Staf€ Selection Commission refe-

A - rred to abovefer ppeeevil L

X
*'Memﬁer : Vice~Chairman

/‘(v/,,'ﬁ'

lo. 1o, Q5" o b

¥ ‘ T— 14.11.95 Adjourned to 8.1.1996 for
N b37/g é&pﬁ&ﬂ”:\de& A - fixing date of hearing.

WMG%D, Ive {bﬂ,m o

Member : Vicé{Chairmam
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ORDER

Case'is . ready for ‘hearing = am
BX¥BY98. | S

List for hearing on 31.5.961'

Meéé%f’

Mr N.K.Barua for the applicant. Mr.
.x.chdudhury.hddl.C.G.SAQ for the

“ respondents.

At the request of Mr N.K. Barua
hearing adjourned tO 12460960

ke

Member ()
Member (J)
Mr. P.J.Saikia for the applicarit.
Mr. A.K.Choudhury, Addl. C.G.S.C. for the
'} respondents. '
~

-
The

%earned counsel for the applicant seeks time.

\

on the counsel of the applicant Eoday.

for peérusal of the written statement. Allowed.

List for hearing on 4.7.96.

Member (J) Mgmber'(A)
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----- DEPTE 4-7=96 Learned Addl.C.G.3.Cs Mr.A.,Ke
e o ' Choudhury is present for the
t : Ay, Vﬁz . " . ' respondents. List for hearing on
i '§}J&£Wﬂ*$’ S A s :
. . 5~8«96,
Jpor B
'ogig - | Im : Member
o . ‘ . _
5.8.96 None for the applicant. Mr A.K.
Choudhury, learned Addl. C.G.S.C., for the
A respondenté. |
' ' : List for hearing on 3.9.96.
{ ‘1 ]\,‘7’/)\ [ I ’J{/,\Jf ??/\{\ P L &

/’_\4 J,l, m,a.}l y>s .. | ,
FU;P ’ A‘M ‘-.‘ ' o Mi@n@r

o:r/é)’“l " |
3.9.96 Mr N.K.Barua for the applicant. Mr

AoKoChoudhurY,A.ddl «C.G.8.C for the

1\"\ | ' ‘ respondents.
| cu /‘ny * List for hearing on 27.9.96.
&AL L A ' :

’ ) =

7z
. |
27=9=96 Mr.N.K.Baruah for the applicant.

Addl.C.G.S.C, Mr.A.K.Choudhury for the
N o , ~respondents.

List for hearing on 15=11-96, -

Member °
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Mr. N.K.Barua for the applicant.
Mr. A.K.Choudhury, Addl. C.G.S.C.

for the respondents.

List for hearing on 13.12.1996.

Mg%%ég

- Learned counsel for the parties
submit that this case is ready for
hearing..

Let this case be listed for hearing

on 25-6=97,
Vlce-£%§I;>

Member

-
F(; l; ﬂ
15.11.96
;3”
5]
7-5=97
_ o A
s7c m}) M.M ﬁ{wi
s
<:C’ _ ijgﬁ‘
’\)?:7}
im
J%\§
25+6=97
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293>

Capy ) el ¥
I bess  penst fo

Jxe 25/44;L~ C?ﬂﬁ ﬁ¢%b7
e %Qwﬂv o AT L /AS,

I}w /XA/ /94022271

1/{/)3/
S \

'
. dpr e 237 22
7‘}‘37/_
4y

s

- Accordingly, t

A.Wangso-the applicant is found
absent on call. Learned counsel for the ,
applicant is not present. Mr.A¢K.Chouddhu§§‘

AddloCchSoCo is present in Court.
the case is dismissed for

XL -

Vvice~Chairman

—

defanlt.

Member

of ‘the. applicant.
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APPLICAT I N-HMBER “"pizom 19° CF THE
ADMINISTRATIVE TRIBUNALS ACT, 1985:

ORIGINAL APPLICATION No.|3 Y795

TITLE OF THE CASE:- SRI NOKWANG WANGSO & ANOTHER
| ~Versus—

THE SECRETARY TO THE GOVT., OF INDIA,
MINISTRY OF INFORMATION AND BROAD-
CASTING AND OTHERS.

I NDE X

SL.NO, QEE?%&P%%.OF THE ADCCL?M‘ENTS PAGES
01. APPLICATICN | - 31 01 to 12
02. -  ANNEXURE- 01(Cast Certificate) s: 3 -x
¥ ~ ANNEXURE- 02( -. -do-v ) :-' 4~ >
03, ANNEXURE- 03( Appointment Order):: 1§~ ]
08, ANNEXURE- 04(  ~do- ) ot (e ~-x- ‘
T 05, ANV XURE 05(Representation |
| ' ~ dated 24/9/93 ) 2107 - g4
06, ANNEXURE- Oa(ﬂepresen‘cauon
| _ ' dated 7/8/95) 21 22- 24 o
07. . ANNEXURE- 07(Rep1esentatlon
dated 4/7/95) 1325 - 29
.08, ~ ANNEXURE- 08(Adverti'sement No.

, 2/95 dated 15/7/95) 11 22 —1 .
o8- _ /s w\\ah%gt 3 2a-33

— -

Date of Filj 24z
tet © Qs Qevwas ‘7“"”&‘*“\’ 6}Elled thrigh 35

"l 8(95 n,,a?.gﬂ/\» Nodf v ym/

( P.J.Baikia)
Advocate -

AP



. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: s GUWAHATI

g FtosD

R
GUWAHATI

ORIGINAL APPLICATION NO |3 271995 -

11.

2.

Sri Nokwahg Wangso, .
s/o Late Noknai Wangso,
'Assistant Editor, All India Radio,Dibrugarh’

Police Statkon and District- Dibrugarh,
Assam, |
Sri Kangkani Mamai,
S/o Sri ‘langbai Mamai,
Assistant Editor,

All India Radio, Dibrugarh,
P.S. & Dist.~- Dibrugarh,Assam,

) ' ' 00000 PETITIONERS

~Versus-

The Secretary‘to'the Govt. of India,
Miniétfy of Information and Broadcasting,

New Delhi,

The Station Director,,j
All India Radio, Dibrugarh,
District- Dibrugarh;Assam.

The Programme Executive,

'All India Radio,Dibrugarh,

Dist. -‘Dibrugarh(Assam)

The Regional Director,Staff Selection
Comm1551on-&&&E%F§xa Rags ¢, GuwahatigAssam,

The Deputy Director General(NER),

~ All India Radio,Guwahati.

eeeesess. RESPONDENTS

i -
K .
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DETAILS OF THE APPLICATICN

A, Partlculars of the grlevances against which the

g s rod $=p BTG S D P Sy ot SO P S s i e g s A ST

appllcatlon is Drg§§9399_ The application is made .

against non consideration of the case of the petitioners
for regularising their services in their respective
posts inSpitevg?7geing werking as casgel employee for
more then 4 years continuously without any break in
service as well as the Advertisement issued by the Staff
Selection Commission published in the Assam Tribune “on
15/7/95 inviting applications for filling up of Five
Transmission Executlve(Dlalect & Translator) posts, All

India Radio, Guwahatl.

B, JURISDICTION OF THE TRIBUMAL.— The petitloners declares

that the 'subject matter of the grlevance against which they

want redressal is within the jurisdiction of the Tribunal,

C. LIMITATION:-~ The Petitioners declars that the application

is within the limitation period prescribed in section 21
of the Administ;atiee Tribunal Act 1985, as the present

matter is urgent one.

D. FACTS OF THE CASE:—

1) That the petitioners are the citizens of India
and permanent resident of Arunachal Pradesh The Dntitionors
are indigenous to the State of Arunachal Pradesh and belongs
to lancho and Tangsa tribe whlch are recognlsed as

Schedule Tribe of ‘Arunachal Pradesh The petltloner have px

passed the senlor School Certificate Course.

The coples of the caste certificates

are annexed as annexuref{ gngho

Contdooooz/"
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2) | That in thé year 1988, a few posts of

A551stant Edltors fell vacant 1n the All Indla Radio,
lerugarh for dlfferent dlalects preValllng in

Arunachal Pradesh 1nclud1ng Wangchu and Tangsa dlalects,
The nature of jobs of A551stant Edltors includes Edltlng
the news and reading, preparation of programmes with

music 1tems, monthly tape schedullng, recordlng of
artists, dubbing, artist bookzng, doing the coverage etc.,
inconnection with the dialect language. And for that
purpose, as was informed by the authority, the qualifi-
cation of a céndidate‘should be Intermediate,Pre-
University 2 years eourse, senior School leaving
Examination passed or such eguivalent qualification which
is recognised by any indian University or -Board as the
case may be., In addition to the aforesaid educational
qualification, the candidate should also have(1) Proficiency
in the languabe/ dialect, a#quaihtance with the culture,
traditions'and.liferature of the area cqnéerned,(Q)e
Knowledge of National and International éffairs(3) Ability
to translate from Hindi/English (4) Suitabie voice for
broadcasting( %) KnoWledge of the other languages of the

area concerned etc.-

3). That on-coming to know about the aforesaid
vacancies, the petitioners épplied for the aforesaid
vacant posts of Assistagg—gg;g;;;f;; their respective
dialects i.,e., Wangchu and Tangsa. On receipt of their

application along with the other candidates, the

. respondent.....
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' respondent No. 2 invited the petltloners alongwith

other ellglble candedates to appear in a selection
process., Accordingly the petltloners had gone through

the oral, written, language proficiency, voice testing

- etc. and the petitioners came out successfully.

4) That after the selection of the petitioners

‘as Assistant Editors in Wangchu and Tangsa dialects, the

- at present only engaged as aeeal employee but after

respondent No.3 informed the petitioners that they are

——

ecquairing necessary training in the post they will be

—

absorbed and for that lpurpose they will be paid salaries

R
by the Government and accordingly the petitioners were
- . . T —
engaged from time to time but without any break since

1991 in the sa;d posts. The petltloner No.1 was appointed

Vide order dated 18/3/91 1ssued by the respondent No 3

'1n1t1ally for a period of 5 days w.e.f. 17/3/91 to

tranelate news and present the Wangéhu‘programme-duevto
the absence of one Sri Hipho Wahgpan casual Assistan%
Editor of Wangehoo Progremme and it was cohtinuously
renewed till today. The petitioner No.2 was appointed

vide order dated 30/3/91 issued by the respondent No.3

‘w,e.,f. 1-4-91 against the vacant post of Aséisteht

Editor of Tangsa dialect. The appointment of the

petitioners were also duly approved by the respondent No.?2

,

The copies of the appointment letters of
the petltloners are annexed as

Anneyure— A3 and A4 resoecnlvely.

:
.

That...
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5. That though the.petitioners were appointed

in the said post as casual eﬁployees only for a fixed

\ —_—

period ‘but the same were renewed continuously and they
have been serving in the said posts till doday like a
~ regular employee continmously. But the authority, uptill

now, has not taken any steps in this regard and their

~salaries are also paid as a monthly rated worker,

o |
6. That while the petitioners were awaiting for

regularisation of.théirﬁservicesAas promised by the
authority and as expected byAthe petitioners, the

respondent No.4 issuéd an advertisement vide'no 2/92

—

NER 20 for fillihg up certai&ipdsts of Assistant Editor
in Arunachal Pradesh dialect programﬁe. The number of
vacant posts were as followsﬁg (1) TangSé—Q(ii)Notte-Q
(iii)Wanchob-Q(iv) I-du—1;(v) Bdi-1,(vi) Tagen-1,

(vii) Khamti-1, (viii) Mizo Missigni dialect programme-1
post »aske Surprisingly, in the'said advertiéement the
educational qualificatibn of the candidates were fixed

as graduate with 2nd class. The petitioner applied for .

the said posts but they were not invited for the

interview,. ,
,__————"‘-‘—'—'_——-‘_—___——’
7 ) That being aggreived, the petitionezs

submitted their joint representation along with other
Assistant Editors whose cases are also similar to these
petition on 24/9/93 before the Deputy Director General
(NER) All India Radio,Guwahati stating therein that they

have0 L I 4
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have been working in the vacant posts for last several
years, to the satisfaction of the authority without

any break'in service and fgrther that they are continuing
in the said posts only on}the legitimate expectation thatv
as the Govt‘utilising their services continuously and the

L8

time, energy and public money spentAonithem is properly

‘utilised, thethould be regularised in due course. The

petitioners have missed several opportunities in other

Governme t offices. Therefore, at this stage as mentioned:

~TTthe advertisement, if the eligible qualification is not
relaxed or the petitioners are not absorbed in those
Vacant.pogts,dgreat,hardships_and injustices would be
caused to them. But the‘authority did ﬁot consider the
case of the petiﬁioners'for régularisation although

their services are not at all disturbed, .

A copy of the representation is annexed

as Annexure- A=05.

8. Tﬁat the petitione®s thereafter also
submitted several repiesentations from' time to time“

for regularisation of their  services on the'Similar
‘reasons mentioned aboVe'bﬁt thé.authority_though verbally
assure for redressal of—their grievences but in fact

has not done any thing. Further nébody was also

. appointed in persuance of the said advertisement.

9. . That thereafter again in the year 1994

the respohdent No.4 intived applicatibns for filling up

of the posts df Assistant Editoré and this time also g
they were not invited for the interview. Therefore, the
petitioners again submitted.ﬁheir'joint representations

BafEre _ ' : bebore...
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before the respondént No.1 and stating theréin amongj-
others that the petitioners hawe been working in the
posts of Assistant teacher for last 6/7}year5‘and put
their vaiuable time and effort in discharging their
duties to the satisfaction of the authofity. A few of

e ——

them already crossed their age. The petitioner further

“stated that though they are appointed as casual worker
theéy have been doing the job'like other reguiar employee
discharging fuli:respOnsibility in their respective dia—
lect programme and-havé gathered vast experience in the sxd
said field, Therefore deprivation of the petitioner
Rrom appodntment of ske paditienss from appointment’ in
puisuance of the advertisement oniy on the ground of
éducational qualification it is arbitrary and &llegal
and further as they have been discharging full duty
like the other regular employees, the paymeht made tsvthe ‘
petitioners as monthly'contractual Wbrkérs denying tﬁe
other incidental benefit also violates the principles
of’equal pay;fo;,équal work. Therefore, the petitioner
prayed that.only on the ground of'experience ilg the
said post for seyeral Years together and the experiences
gathered and also on the nature of duty and responsibi-

lity they are discharging their services ought to be

L4

regularised in the said posts,

Two copies of such representations’are

gnnexed as Annexure~ A-06 and A-07.

That...
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10. "That the petitioners submits that while
they were expecting a favourable consideration of their
repéated'representation which a;e'pendgng'before'the
respondént No,1 and 2, the respondent No.4 again vide his
advertisement No.2/95 published in the Assam Tribune in

its issue dated 15/7'/95 has invited applications for

filling up of ;ive Transmission Exeéutive(Dialect and
Translation), AIR,Guwahati from £he candidates having
minimum qualification of Dégree from recognised
Universit?; The other reguisite quglifiéations for the
said posts are similar to those which were required

from the petitioners at the‘time ofvtheir selection for
the posts of Assistant éditor in Arunachad¢ Pradesh dialect
language programme. In the said advertisement it was
further stated that the nature of the service to be
rendered by a Transmission ExecutiVe(Diaiect and
Transmissién) aée exectly similar to that of-the .

service the petitionersfare rendering for last 5/6 years.

A copy of thebadvertisemeht dated

15/7/95 is annexed as Annexure-A-08

11, That the nature of dgfies to be discharged
by a Tr-nemission Executive(Diale¢£ and Translation) as
mentionea in the advertisement dated 15/7/95 is the

same of an Assistant Editor,_Aruhaphéi Pradesh dialect
language procramme, Therefore, the petitioners reasonably

believe thatf the post of Assistant Editor has been

redesignated....
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—0-

redesignated as Transmission Executive(Dialect &

. Translation) and the vacant pdst in which the petitio-

ners eught to have been regularised being now published
in the advertisement denylng the legltlmate expectation

of the petltloners.

GROUNDS OF RELIEF WITH LEGAL PROVISIONS:

a) That the.pétitioners having Qequired sufficient
tralnlng in the job and the gnergy and publlc money "
spent on them is properly utillsed, it is the legltlmate
expectation of the petltloners that the -same would/rl;gt
allowed to go waste K The petltloners submit that
breferencé should be given to them over direct recruit

: . e
in the nature of employment and they are to, regularise]}

in the post fhey.afe holding.

B) ~ That at the time of selection of the
petitioners for the posts of Assistant Editor, of
Waanho%Tangsa Programne, the authoiifies having been
satisfied with the required qualifiéatiqn etc, the autho-
rity is duty bound to appoint them in ihe vacant post

for @hich they were sglected.

C) .~ That the petitioners hav1ng been employed as
Pyior &
casual employee sineg 1991 from time to .time and hav1ng

been continuously engaged without any break in service
: o e QST & M&\bv.
since 1991 for last 4 years , only,the respondent

authority to.regularise their services, the respondent auxk

authority is now estopped from denying the regularisation

of the service of the petitioners,

That...
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D) _ ' That the nature of dutie’s which the petitioners

are discharging is of a regular employee therefore,
the respondent must adopt the principle of equal pay for
equal works and grant the similar benefit as granted to

ﬂt
the regular employees,
' 5P

) E)  That continuous services rendered by the
petitioners clearly proves that there is a permanent
'need/for the jobs therefofe, the regpondent authority
ought to have regularised %he service of the petitioners

who are qualified ahd'competent.

F) ‘That the petitioners having fulfilled all
the requisite qua;ificatioh at the time of their initial
appointment and by now having gathered .sufficient
experiente in that field, the reébondent authority is
estopped from dehyihg régularisation of the service of
thé pétitioners now on the ground of present §:§gi§§g§éd
qualification for the posts. \
12, " That édvertisement dated-45/7/95’c1éAr1y
’menfioned that there are 2 vacant post in VWangchoo
dialect and one in Tahgsa Dialect, the petitioner can

easily be regularised in the said post, o

Détéils'of Remedies Exhausted:- The Head of the office
of AIR,Dibrugarh is the Director who is also the
appointing.autbority of the betitioners and he was
appariéed of several times and also the matter was
brought to the notice of the reséondeht No.1 who is the

highest authority.

Contd.,..
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14,  MATEERS NOT PREVIOUSLY FILED OR PENDING

VIITH ANY OTHER COURT:-

The petitioners further declares that

they have not previously filed,ény'application,regardind¥

" the matter before any other court,Tribuhal nor any such

- application islpending before such Court or Tribunal.

14. ..'RELi?F(S)SOUGHT4 In view of the- facts and

’ grounds mentloned “above the petitioners pray for a

dlrecﬁlon to thelrespondent authority to regularise
their serVices in?&hhﬁr respective post of Assistant
Editor!?ransmis%ion Executive(Dialect and Translation)
with the date of‘thé:initial date of joining.

(b) The petitionérs pray for-a directioh'to'resoondent

~authority to prov1de the salarles and other beneflts

to the petltloner as- appllcable to the regular employees.

(¢) Any other appTOprlate rellef as the HJn'ble Tribunal

may deem fit and .proper. !

16. INTERIM CRDER IF ANY PRAYED FOR: Pendlng final

decision of thls applicatlon the . respondent No.4 may be
directed not to f;ll up the post Qf Transmission \
Executive(Diéiectl&_T;anslator)ﬁhdazpérticularyipost
each in Wangchop‘énd Tangsa dialect as advertised by

him in daily issue of Assam Tribunt dated 15/7/95 vide

vadvertisement No;é/95.

1¥. PARTICULARS OF BANK DRAFT/POSTAL ORDER FILED IN
RESPECT OoF APPLIQTION/

Fee ﬂséa vidX T Po sre. 09314?23 o

- List of Annexures :
as per the Index. : D)

Verififation. ..
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VERIFICATION

We( 1) Sri Nokwang*Wanésu, S/0 Late Noknai Vangso,
and (2) Sri'Kongkam.Mamai, S/ Sri Wangbai Mamai both

 working as AssistantiEditor at All India Radio,

Dibrugarh within * the jurisdiction of Dibrugarh
Police Siaﬁion, DistrictQ'Dibxugarh do hereby

veryfy that the contents oflparaﬁnganoq@,y%,v are trué
to our knowledge and those made in paragraph . _

érefbeingwmatters'of record true to my knowledge which

we believe to be true and rests are humble submissions.

, Lapoon
- (Peifﬂaner no..2 )
(o] 8[2%
1 ﬂ\(Cyﬁioﬂcx da
10jg[ 95

\
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= LRIBE CRRTIFICATE |

Dateq, 6/4» ‘-Z 190

i This 13 to certify that Shri/ﬁm@mw

NO.JUD_NG/QQ/Q‘)’f

tesldent of AKX #p'(o B
+ TITED BiSticE; Apunard
. e a TR

35
3 Yooy
heéuled.,\T‘-'Ibe urder the Scheduled Tripe List
rder(Ammendment) Act, 1956
Shri/ﬁ@ﬁ_&e:__ Nﬂ(”"&?' '9"/“%4( —
family oxainérily I'esides 1n64irap Dié%ri t, of
—-—
N\t
\ A~
Place: 1715 DePepyryconmmiastanes,
VraH 18 prDh KB ten
95 5250 ArunadfaPIeRdesh
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o | SCHEDULE TRIBE CERTIF ICATE BT
K4
NO., ARG [ 94 Dated Changlang the f;f Sf 20

This is to certify that Shri/gwed/
Kymeti IXQMQ.KBM mamm . Son/wérfe/D,ughter of |
| Shri/Late WAMGrat IVIpm g . Village ‘

R MC.,L(MTL& ___Circle "
District Cha:lglang, Arunachal Pradesh belongs to TAENGSHS
Iribe which is recognized as Sghedule Tribe of Arunachal
Pradesh as per the Constitution (Schedule Tribes) (Union
erritorles)Order 1951, as amended by the North Bastern
Areas (Reorganisation) Act, 1971,

Shri/Spletygumari K ONG KLM. _ riifl MAH
and hls/ber famly res.x.de(s) in ﬁAN(‘ KA—TM

G
Si%ﬂée o T

Depiygy g Cannonsoner
(w:.msmm[@w}) 3
hanglang. R
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Annexure-~ 03

Shri Hipho Vangpan Casual Asstt. Editor(monthly contract)

of 'lanchoo dialect progtamme is under treatment and presently
Shri L.Chama alone is Working.ilhithe event of emergency

like illness, casual hand may not be available at Dibrugarh

to look after the programme. Shri L.Chama was suffering from
fever on 17.3.91 and Shri Nokwang Wangsu was booked._Hence

it is also proposed to book for another five(5) days including
17.3.91 to 21,3.91 to translate news and pfesent the Wanchoo

programme,
Sd/-Illegible

Put up Sb's kind approval please. 18/3

%% © 1 Casual booking on 17th
__.apprbved :
2 from 25th to 31st March
on monthly contract basis

Sd/~Illegible
18/3
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Annexure-04

Subt~ Casual booking(monthlylih Tangsa Programme

Shri Homﬁa Taiju casuai Asétt.Editor along is
looking after fangsa diélect programme as Shri Phargdq
Taidng casual Asstt.Editor monthly dontract has'left AIR
Dibr ggarh on 28.2.91.

~ Hence Shri Kongkam Mamai on approval casual
Asstt. Editor is proposed to book for monthly contract
‘with affect from st April 1991 onwards to translate

news into Tangsa dialect and present to programme.

Submitted for Station Difector kind.approyal please.

( W.Wanjen )

' Programme Ldecutive
Approved , ‘ - 30/3

Sd/~Btation Director

Sri M.7.Sing
- 30/3

%«:W"w - |
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Annexure- og

The Deputy Director General(NER)
All India Radio, )
Chandmari,CGuwahati-3.

Dated Dibrugarh, the 24/9/93

Subt- Memorandum for regularisation of* service, _ )

Hon'ble Sir,

I an behalf of Casual Assistant Editors of

"all India Radio,Dibrugarh,would like to bring the follo-

‘wing our heart p inched grievances before you for your

1

kind sympathetic and humanitarian action please.

1) That Sir, wé'the under mentidned persons have
been working on monthly'contraét basis as casual'Assistaﬁt
Editors in Arunachal Pradesh.dia%ects.programme at All
India Radio;Dibrugarh since 5/6 years back satisfactorily

and without any serviege break against the existing regulazs

‘vac'ncies hoping in' anticipation that the All India Radio

authority wéuld absorb us straightway in the due course

of time. But, our long anticipation is as the stage
headaché and burning for fﬂlfilling our grievanceé;

2. | A year ago, adveftisement for fillihgqﬁp of
the vacant post of sssistant Editors in Arunachal Pradesh
dialect programme, were flushed by the.S.S.C,,GUWahati, in
which it was mentioned that the iequisite educational
_qualificatbon for the §ost of Assistant Editors must be

IInd class graduate, In thls context we deeply want that

dance w1th the same channel and same recruitmant rules
through and by whlcb those ﬁ551astant Edltors were

recruited, Thereby our edUCaelonal ouallflcatlon may also

be released,.

We..,
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3. We have a¢quired vast experience relating to the
works of Assistant Editors angd we aré more capable of
dealing with the duties of Ass;stant Editors as wé have
been.daing same‘work‘foi last 5/6 yeaps, thereby we will

be more'efficient than the fresh appointees of the post.

4) As the provision of relaxation of qualification and
age for scheduled caste and.scheduled-tribes‘are in exis-

- tance, which are being carried out by all the government
departments. In this context we feel that we should also be ’
given certain relaxétion in eduéational qualificational and
other aspects which are not. g:ﬁven_'by the All India Radio
authority at present._Wé strondgly semand that we whould

not be deprived of our legal rights.

5) Having secn the noh;respégse from the All India
Radio authority, we are under apprension of beiﬁg dropped
out of our services for which w; seek your protection and
justification.,

6) - If all India Radio authority fed that we the

. casual Assistant Editors are un@ualified for the post of
Assistant Tditors, we should have not been engaged in All
India Radio, Dibrugarh on contract basis and should have not
been‘entrdsted with the work of Assistant Editors for such

a long dur-tion df’5/6 years, contanously fhereby wé wou ld
have been absorved in other serv@ces; | .

7) - Now it is understood'fhat.some of us are become
over aged, after joining as casual Assistant iditors at

All India Radio, Dibrugarh for whicb we are unable to joint
on other govarnment sexviess, Now we are in great incoveni-
encs and difficulties, as such, if we the casual Assistant
Editors are dropped out from All India Radio,Dibrugarh,it

would be untolerable and unjustifible when may create unex-—

pected crucial situations.
ASeese
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8. As we are all aware ef specific special drives
scheme launched byy the geverqment of India for abso;bing
scheduled casfes and tribes candidflates in different govt.
departments against the dead-looked‘vacancies. Also ﬁe are
aware of specific instructien of Hon'ble Pﬁime'Minister
of Indie on ‘his concerned to give the.scheduled castes and
scheduled tribes, their due shares and special measures
are being taken up by the different- govt. departments %o
fill up the Qacancies relating -to the scheduled castes
and scheduled -tribes. Hence, th%is-epecial scheme may

kindly be implemented in favour of us. -

9) We the casual Assistant_Editers'are bonafied sche-

geled tribes candidates from Arunachal Pradesh, hence we

do request All India Radio authority to take up soe01al

measures "as the other govt.. deoartments do, thereby we may

be absorbed in All India Hadio Dibrugarh straightway at
earllest against the dead-locred enlstlnc regular vacan-
cies lying in Arunachal'dialect programme .

10) If the existing regular vacant posts-of

Assistant Editors’are‘filled‘up from fresh candidates thro-

ugh the S.S. C.,Guwahati, it would create big havocs and
untold palns to the present casual Assistant Editors and
as the S.5.C.,would select those fresh candidates haV1ng
educational qualification not below the graduate, But
these fresh candidates may face difficqlties'as they are
inexpeyienced in performing duty. And on the other side we

we would be deprived of our legal and natural rights.

"

11, In All India Radio, Dibrugarh all Arunachal Pradesh

dialect programme have two Assistant Editors except Tagin

and Khampti programmes which has one Assistant Editors

exeepk each..Therefere, it ie requested to sanction two more

pest in Tagin and Khampti dialect programme respectively
within....
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respectively within an eafly date.
12, ’Iﬁ the last Aughst, 1992, we have submitted

our applications with detail documents in response to the
advertisement No}2/92 NER-20 flushed by the S.S.C. Guwahati

against the vacant post of the following dialect programme.

i) |  Tangsa dialect programme - 2 posts
ii) Nocts . " | " = 2 posts
iii)' vianghoo KL oy . = 2 posts
iv) | Idu " " fv - 1 post g
Q) Adi .o m ' - 1 post
vi) Tagin  *® L - 1 post
vii) © Khampti L - 1 post
viii) Nizu Mishimi diaiect'programme - = 1 post

Note:-Mizu Mishimi dialect programme post is
vacant recently due to the death of regular
Assistant Editor,Late Antheso Tumblu on
22/293, | ‘

Pr sently serving as casual Assistant Editors
in Arunachal Pradesh dialect programme is cleariy mentioned
on page No.4 with date of joining. |

But yet; our longfelt expectation of gettingv
positive intimation from you for cénducting interview for
r~gularisation of our services is solicited,

Finally, once ag:.in we do request yourvgood
honour to regularise our services straightway through the
S.S.C.,Guwahati or other means which'you deem fit and the
necessary"demaﬁd'may kindky be fuifilled in an early date
for which we shall remain duty bound ever pray and grateful

- to you. ' ' ‘
;o : Yours faithfully,

Sd/-Illegible
Convenor,
Casual Asstt, Editors
Arunachal Pradesh Dialect Programme
All India Radiok Dibrugarh.

Contd...
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B

al Assistant Bditors serving on monthly contract basis

since 5/6 years till now are as following with their date
of joiningt-

Name of candidate Date of Joining Dialect Sign.by

S.No,
6& Prog
1,  Sri Nongming Longchamg - 4/7/91 - Tangsa Prog - Illegible

2, " Kongkam Mamai- 16/2/91 = -do- -do-

3. " Telian Tangjang 10/7/91 -  Nocte + =do-

4, Miss Chamey Ra@@umaril 18/3/86 - Nocte- C.Rajkumari

5. Sri Nokwang Vangsu 7/2/91 - ‘Yanchoo- Illegible

6. " Ban?am Ponglaham 5/12/91 - ~do- -do- .

7. " Sudu Melo. " 5/4/90 - Idu - SiMelo

8. Miss Jumyo Bam - .5/1/92 - Adi Illegible

9. Sri Raji® Rai " 6/6/89 - Tagin  R.Rai

10, C;T;Manchekhcm ‘ A13/3/84 "=  Khampti

11, - K.K.Lum Pul - 21/4/93 - Misu Mishimi Prog:

Copy tos=- ,

1. The Hon'ble Minister of Information and Public Relation.
Arunachal Pradesh,Itanagar with a request to persue the
prayed matter with Information & Broadcasting Minister,
New Delhi for early action. ‘ .

2. The Hon'ble Chief Minister of Arunachal Pradesh,Itanagar
- . .. ,ipformation g )
for his kind & necessary action please: _

3. The Director General,All IndiavRadio,New delhi for his
favourable & sympathetic action please. '

4, The Station Directvor,All India Radio,Dibrugarh for kind

: information and necessary action.

5. The Station Director, All India Radio,Itanagar for
favour of kind information and necessary action please.

6. ' ' ‘

. Sd/-Illegible
(Sri Nokwang wansu )
convenor,
Casual Assistant Editor.

0D )
Mw“w



7

/‘7_1//

Annexure= pOg

To ' ‘ _
i The Secretary to the Govt. of India,
'Miﬁistry of Information and Broadcasting,
New Delhi. - |
| (Through the Statién Director,All India
 Radio,Dibrugarh,Assam).
Sir,

We thé follbwing casual Assistant Editors of

A1l India Radio,Dibrugarh,Assam beg tovplace.before you
the following facts for favour of your kind consideration
and necessary action.

(1) - That we were appointed as Programme| Edifors.and
Announcers of All India éadio,bibrugarh Station,Assam, for
the last 5 ﬁo 10 years. |
(2) That we have been serving with no break in service
and,wi{hvfull sincérety, hontesty and integrity with a - |

hipe that We would be absorbed whenever any permanent

vacancy which may éccure in future.

(3) . That even though 5to 10 years of service has

been put up by ms, we have been deprived from enjoying

1

any benefit or privelage.
(4) That some of the diréct'prograne such as
Wanchoo, Tangsa are'béing manaééd.by the casual employees
only. Though we are casual employees, the entire respon-
éibilitieé are to be shouldered by the casual workers.
(5) That since our appointment we have been perfor-
ming the same duties,.such as, news editing and reading,
preparation of programme with mysic.items monthly tape
scheduling, recording of értists,'dubbing,‘értist booking
doing the coverage work etc. |

(6) - That to perform these duties, we are to take

the same risk and sacrifice on private matters also,

Comparison..e.

Ay
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Comparison with the volume of work and the responsibi-
lities, we are being paid_a‘meagré salary and without

any future,

(7 That our remuneratlon is oakd on the scale

payment excludlng al1 D.As, Arrears, Bonus etc,

(8) : That our remuneratlon is paid throuqh checue
and the formalltlos which we are to- observe in encashing

the_cheque is‘an extra burden-on us.

(9) | That we are pald house rent but.no provided with

any quarters for staylng in the town.»

(10) . That to get justicé against the deprivation of
: eﬁual payvfor equal work and'othertfaCilities, we have
made number of correspondence m&th station Director,
A.I.R., Dibrugarh, but, unfortunately no relief was

given to us. ﬁ -

(11) " That though We have acquired experience in
putting up our serv1ces for the last couple of years,
but Stlll, the 8.8.C. did not consider our candldature

for making us permanent.

(12) | That finding no-justice inspite of submitting
repeated representations we haye come to the conclusion
that we should make an‘approach to 'you and if no relief

is even then gvailable, we would like fo place our
grievahces beforé the State Administration Tribunal or
Hon'ble High Court Guwahati, seeking relief as w&ll bedee—

med fit and proper.

(13) That this petition is sent to you through
proper channel with a hope that YOu would make an enquiry

and redress our grievances\in the light of the facts

mentioned ...
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.

light of the facts mentioned above. -

And for this act of kindness we shall remain

ever grateful to you.

Dated Dibrugarh the
7th June, 1995,

2.

Yours faithfully,

Sri Nokwang Wangsu,
Wancho Prog. coas

Sri Banyam Ponglaham
Yiangcho Prog coes

Sri Konkam Mamail
Tangsa Prog - oo

Smty.Chamey Rajkumari
Notte Prog. oo

* e 0

Sd/-Illegible
7/6/95

Sd/-Illegible

Sd/-Illegible
7/6/95

Sd/~C.Rajkumari
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2 Annexure~o7
‘To ,
The Secretary to the Govt; of India,
Ministry of Information .and Broadcasting,
New Delhi, |
(Through the Station Director,All India Radio,
Dibrugarh,Assém) d
Sir, |

o

The undersighed, casual Assistant Editor of All
India Radio, Dibrugarh,Assam beg to place before you the
follbwing facts for favour of your'kind consideration and

necessary action.

1) That I was appointed as Programme Editor and
Annonncer of All India Radio,Dibrugarh Station,Assam,for

the last 5(five) years.

2) That I ﬁave been serving with no break in service
and with full SinCQrety, honesty and integrity with a hope
" that I would be absorbed whenever any permanent vacancy

which may occur in future.

3) That even though 5{five) years of service has
been put up by me, I.have been deprived from\enjoying'

any benifit or privilage.

4) : That the dialect programme of Wancho is being
managed by me alongwith another Assistant ;ditbr who 1is
also a casual gmplogee. Though I am casﬁal employee, the
entire respon#iﬁilities are being shouldered by me as a-

casual worker.

%) That "since my éppointment I have been perfor- .
ming the same duties, such asvéditing news and reading,
preparation of programme With music items, monthly tépe
sbheduling, recording of artists, duboing,artist bqoking;

doing the coverage etc.

"Thata...
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.

6. . That to pervorm these duties, I am to take the
same risk and secrifice on private matters also, compa-
rison with the volume of wark and the responsibilities,

I am being paid a meagre salary and without any‘future.

7) . That my remuneration is pakd on th2 scale

payment ex cluding all D.A s, Arrears,Bonus etc,

8) - That my remuneration is paid through checue

and the formalities which I am to observed in encashing
the cheoue is an ex%ra burden on me.

9) That I am paid the house rent but not provided
with any quater for_staying in the town.

10) That to get justice against the deprivation

of equal pay for’equal work and other facilities I have -

made number of correspondance with Station Director,

A, I.R.,Dibrugarh but unfortunately no relief was inen

to me.

11) | That though I have.acquired experience in
putting up my service for the ilast 5(five) years; but
still the 5.5.C. did not consider my ¢ ndidature for

making me permanent,

12) o Tﬁat f?ndihg no j&stice.inspite of submifting
repeated r‘preséhtatipns I héve come to the conclusion
that‘I dhould make an approaéh to you and if no relief

is given then available, I would like to place my
grivances before the $ta£e Administration Tribunal or
Hon'ble High Court,Guwahati, seéking relief as will be

deemed fit and proper.

That...
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13. That this petition is sent to you through
p-roper channel with a hope that you would make an
enquiry and redress my grievances in th» light of the

facts mentioned above.

And for this act of kindness I shall remain

ever grateful to you.

Dated Dibruga:h |
the 4/7/95 . |  Yours faithfully,
Sd/-lliegible
( snr HOKHANG TANCSU )
Casual Asstt. Editor

' n : Tribal Dialect ( ‘ancho ).
z - All India Radio,Dibrugarh,Assam.
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Advt. No. 2/95"Applications are invited for the following Posts to
reach the Re:agh‘:r Bireclor (NER), Staff Selection Commission, Post
Box No. 236, G.p.0.. Guwahati-781 001-by 11.8.95 ce -
o . TR v IeLTINTe-A7 A ANCIES UNDER

“ XFECIAL RECRUMMENT DRIVE FOR SC/ST POSTS. "
Transmission Executlves (Dialect & Translation) : AIR (detailed below).
PS : Rs.1400-2600. Age :18-35 yrs. For ST.EQ: (1) Qeg. of a recog. Univ./eqv.
(2) Proficlency in the language/dialect relevant to the vacancy. DQ : )]
Acquaintance with the culture, traditions and literature of the area concerned.
(2) Knowledge of national and International affairs. (3} Five yrs.” exp. as
Translator/Writer in the fanguage/diatect relevant to the vacancy. (4) Abllity
to translate correctly from Hindi/Eng. Into the dialect relevant to the vacancy
and vice-versa! (5) Voice suited for broadcasting. (6) Knowledge of other
languages of the area concerned. JR : To translate news summary and topics
from Eng. into the language/dialect concerned; write announcements; check

~ broadcast materials, record programmes in Interior villages and assist

v

s‘:?crvlsory staff in audition of music artists and drama voices in respect of
lect/language concerned.

(NER-1) Flve Transmission Executives (Dlalect & Translation) : AIR,
Guwahatl. Resvd. for ST. PS, Age, EQ, DQ and JR are given above. Dialect
relevant to the vacancy In EQ(2), DQ(3} and DQ(4) : Wangchoo-2, Idu-],

«  Tangsa-l1 and Nocte-1. IP : Guwahati with AISL.

(NER-2} One Transmission Executive (Dialect & Translation) : AIR,
Shillong, Resvd. for ST. PS, Age, EQ, DQ and JR are glven above. Dialect
rele{ant tothe vacancy in EQ(2), DQ{3)and DQ(4) is Mishni. IP : Shillong with
AlSL. :

(NER-3) One Sr, Tech. Asstt. (Cultural}: Anthropological Survey of Indla,
D/0 Culture, Calcutta. Resvd. for ST. PS: Rs. 1400-2300. Age : Upto 35 yrs.
for ST, EQ: Master’s def. in Anthropology of a recog. Univ. with evidence of
speclalisation in Cultural Anthropology. IP : Shillong with AISL including Port
Blalr. JR : Conduct research work in Cultural Anthropology and prepare

, Tteports on them. - . ———

(NER-4) One Store Attendent : Geological Survey of India (NER), D/o
Mines, Shillong. Resvd. for ST. PS : Rs. 800-1150. Age : 18-30 yrs. for ST. £EQ: -
Matric/eqv. DQ: One yr.’s exp. in malntenance of stores. IP : Shiliong with
AISL. JR : Malntenance of store items, etc. ... o

Note : For posts at (NER-1) to (NER4) above, apply to the Reglonal Director
(NER), Staff Selectlon Commission, Post Box No. 235, G.P.O.,
Guwahatl-781 001. Fee, if pald through IPOs, the IPOs may be made payable
to Head Office. Guwahatti. ’

Abbreviztions used: L :
EQ: Essential Qualification, DQ: Desirable Qualification, UR: Unreserved, SC:
Scheduled Caste, ST: Scheduled Tribe, EXS: Ex-Serviceman. PH: Physically
Handicapped, OH: Orthopaedically Handicapped, HH: Hearing Handicapped,
OBC: Other Backward Classes PS: Pay Scale, [PO: Indlan Postal Orders, CRFS:
Central -Recruitment Fee Stamps, IP: ‘Initlal posting, Deg.: Degree. Dip.:
Diploma, Agri.: Agriculture, Lib: Library OR Librarianship. Sc.: Science, Eqv.:
Equivalent. Profl-Test: Proficiency Test. AISL: All India Service Liability,
Recog.: Recognised, Unlv.: Unlversity, Instt.: institutlon, Eco.: Economics,
Stats.: Statistics, Maths: Mathematics, Exp.: Experlence, Exam: Examination,
Subts.: Subjects. Hr.:- Higher, -Eng.:- English, Chem.:: Chemistry.-.DDK:
Doordarshan Kendra. AIR: All india Radio. JR: job Requirements.

BRIEF INSTRUCTIONS ]
® Fee Payable: Rs. 25/- No fee for SC/ST/Ex-S/PH. e n o .

® Age: -To be reckoned as on closing date (11.8.95). Usual relaxation for

" SC/ST/Ex-S/PH, and repatriated ett.

o

® EQ: Candidates must possess EQ mentioned against the posts as on the
closing date i.e. (11.8.95).

® How to Apply: Applications may be submitted In the form published in

* Employment News/Rozgar Samachar dated 15.7.95. The application.may be.

typed out in double space or written in hand neatly, but format should be the
same as published. . ) - e

o Closing date : 11.8.95(5.00 p.m.). . : L oe
® Documents to be attached with the application:—I) IPOs or Central
Recruitment Fee Stamps affixed and clearly cancelled on the application form.
it} One recent passport size photograph. {it) One Self-addressed postcard duly

.affixed with an additional 45 paisa stamp. The candidate must indicate the

name of the post, category No. and Advt. No. on the post card. iv) Two
self-addressed unstamped envelopes of 10 cms. X 22 cms. size. v} Two slips |
Indicating name and postai address. vi) Documents In favour of chim of
SC/ST/PH/Ex-Servicemen/Disabled persons etc. vil) Attested coples of
certificates showing age and educational qualifications. vlii} Documents in

support of claim of age relaxation for categorles not covered in ltem (vi}above.

" ix) Attested Coples of experlence certificates. x) Candidates in Government

Service are to attach an undertaking that they have Informed in writing thelr
Head of Office/Department that they have applied for the Exam. :
HOTE: (1) If the above documents are.not submitted /alongwith the
application, application wlil be summiarlly rejected and no request for revival
will be considered. (2] Incomplete or unsigned applications will be rejected
summarily. C

® SC/ST candldates called for Interview will be paid TA as per C;ovt. orders.

-® Separate applications to be submitted for more than one category.

Note: For further detalls, the candidates are requested to kindly see the issue
of Employment News dated 15.7.95.

davp 3101 (25) 9S w

/)9‘90‘\»1\ Tlhews— Aotr 157'7?/7&)—\
- ' : o2 |
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In the matter of
0.A. No,152/9%
Nokwang Wangse & others
' o S «ssss Applicant
- s -
Union of India. & others
«+..Respondents,

mrittenﬂstatement/show cause on behalf of Respondent
NoS.1,2,3 & 5. '

I, L. Rehman, Station Director, All India Radio,
Dibrugarh, do hersby sélemnly affirm and say as

follous 3=

{i qf 1,‘. - That I am the Station Director,All India Radio
’ ' Dibrugarhvand Respondent No.2 in the.above case. I am acduainted
with the facts and circumstances of the case. I have gone
through a copy of the application served on me and have: under-
( - stood the .contents thereof.. .Save: and except whatever is .
§§>:> specifically admitted in this written statements, the other
<§§\‘ contentions and statements made in the application may. be deemed
to have been denied. I am competent and. authorised to file the
A written statement on behalf nf resppndents,NOS.f,S and 5 also,
} 2, . . . That the ansuwering respondent have.no comment to
) " the statement made in parapraph #,8,C and D(1)

3. - That with reference to the. statement made in.
paragraph D(2) I beg to state that as per the.Recruitment Rules
prescrlbed for the post of Transmission Executive: (Dlalect and
Translatio-n) i.e. erstwhile Assistant. Editors, the essential
qualificatio-n required is a Bachelor's Degree with either Hindi
or English plus proficiency in the.relevant,diaiecﬁ:and not. |
Intermediate/Pre-University as mentiondd in the application.
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( 2 )

One-time rslaxation in the educational & other
qualifications was granted by the Directorate Ceneral,A.I.R., Buw
Delhi on a specific request from the Staff Selection Commission
and some. posts wers re-advertised in 1989-90 with the relaxed
qualification., This relaxation was a purely one-time: measure and
recruitment made in subsequent years specified the original
required qualification of Degree and candidates holding a Degrse
were appointed.

4,. That with reference to the.statement made in paragraph
D(3) I beg to state that the applicants were.booked on casual
basis after their translation and voice test. This is the only
test one has to undergo at the station level before approving as-
a.casual hand,

5.. That with . refersnce to the statements made in
paragraghAD(al I beg to state that the.booking of casual employees
on monthly contract is done only as a temporary measure to keep
up: the working of dialect programmes until reqular candidates are
made available through the Staff Selection Commission, All
6andidates appointed so far on a regular basis in the grade of
Transmission Executive (D&T)/Assistant Editor were selected by the
Staff Selection Commission through competitive examinations held
at a various stagss, including those casual .Assistant Editors who
were subsequently absorbed in regular posts,

There is no provision for direct absorption of casual
employees.

Regarding training as mentioned in the application,
the same is imparted ta officials only after regular appointment
and there is no provision for formal training of casual workers.

The answering respondents have not issued any official
appointment orders to casual hands and they are offered anly
contracts as per the programme exigencies. %¥he order which is
quoted in the petition is simply an official noting regarding kkak
thair casual bookings. Approval of the Station Director is reqy-
ired in the file before taking on a casual person as per the
nqrmal practice.

6. . That with refersnce to the statements made in paragrap
B(5) I beg to state that the casual Assistant Editors are issued
long term contracts to run the service and the Station Director
has not been empowerdd to.appoint a.casual hand on permanent basis
untill and unless one. goes through the.reqular Selection process
conducted by the Staff Selection Commission,

Contd,.p/ 3~
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T That with reference to the statements made in paragraph
D(6) I beg to state that A,I.R. Dibrugarh has not given any under=-
taking to contractual casual hands about.reqularisation of service

as recruitment in this grade is made only through the Staff
Selection Commissio-n on the basis of a competitive examination,

. Also, the essential qualificétion for the grade is Degree,
as already clarified against para-3 above. The petitionesrs were
not invited to appear before ths Staff Selection Commission because
they do not have the requisite educational qualification as
mentioned in the advertisement by the Staff Selection Commission,

8, That with reference to the statements made in paragraph
D(7) I beg to state that the representations received were duly
forwarded to the higher authorities i,e. Directorate Gensral,All
India Radio, New Delhi and Deputy Director General(NER),All India
Radio,Guwahati., The: matter of reqularisation is not within the
powers delegated to Respondent No.2 and the same is to be considere-
a? the Headqgarts: ;evel,‘ '

g, That with reference. to the statements made in paragraph
D(8). I beg to state that these points are already clarified in the
paras above, The matter of screening and selection estc., after

- advertisement is processed by the Staff Selection Gommission and
‘this Station offers appointment only to candidates if nominated by

the Commission. Repsated advertisements were made: by the Staff
'Selection.Commission.to‘fill.up‘tha posts since 1990'and the latest
three nominations were made from the examination held in 1994, One
of these belongs to the Tangsa dialect and the Wangchu dialect
posts are still. vacant.as nominations from the Staff Selection
Commission are awaited.

10. That with reference to the statements made in paragreph
D(9) I beg to state that: the matter of calls for interview to
candidates after advertisement is.exclusively under the purview
of the Staff Selection Commission,

Regarding payment made to the monthly cantract Assistant

Editors, the.same has been fixed as per the sxisting Rules and

instructions.

1. That with reference to the statements made in paragraph
B(10) & D(11) I beg to state that the post of Assistant Editor
(Tribal Dialect) was only redesignated as Transmission Executive
(Dialect & Translation). The essential qualification and procedure
of recruitment remain the same as before and have been mentioned
above., ‘ .
‘ Contd..p/4-
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12, That with reference to the statements made in paragraph
p(12) (A),(B) & (C) I beg to.state that.it is reiterated that by
rule this office is competent to recruit Transmission Executives
(Dialect & Translation) i.e. Assistant Editors only on the basis
of the compafive examination conducted by the Staff Selection
Commission, All appointments made in this grade so fara for other
dialects have followed this.pmocadura.

It may be noted that in casQuof-the Tangsa dialect mention-
ws~ed by one of the petitioners, a candidate has been nominated by
the Staff Selection Commissio n on the basis of the.axamination
held in 1994 vide the Commission's advertisement No.1/94. This
candidate had also beenrworkind on monthly contract basis but is now
eligible for reqular appointment after having.- qualified the competit~.
ive examination ; the qualification prescribed was Degree.

No assurance was given from this office: to any casual hand
prior to their selection by the Staff Selection Commission for

regular: appolntmant.

;o

13. That with reference to the. statement made in maragraph
D(12) (D) I beg.to state that the payment has been mads as per
existing rules.

14, That with reference to the .statements made in paragraph D

(12) () & (F) I beg to state that: the question.of permanent absor-
ption does not arise as because the station does not have the pouwer
to appoint any casual except for issuing monthly contracts and that
too is done- to run the most: essential service only,

15. That with reference to the. statements mads in paragraph D
(12) (G) I beg to state that ths Selection or non-sslection of
candidates rests with the Staff Selection Commission. Appointments
arse made' only when the Commission sponsors candidatss against the
vacant posts,

16, That with reference to the statements made in paragraph.D(13
I beg to state that the Head of Office: is only the appointing
authority and he is not empowered to advertise .for and select
candidates in the grade of Transmission Executive(D&TY/Assistant
Editor,

17 That- the answering respondent have no comment to the
statement am Rakakf made in paragraph D(14),(15) & (16).

18. That the applicants are.notueﬁtitled to any relief sought
for in the application and the same is liable to bs dismissed with
costs,

19. That the RQSpondents crave leave of flling addl. UWritten

statement if situation so demands, .
: Contd..p/S—




1, L;-Rbhman;_stetion Director, “All India Radio,

R

leruqarh do hereby declare that: phe statement madevln this

show cauéemare true to mqunowledge derived from the records

of the case. :
A s w0 b — e - st e ™ e e - 1 B hnd - m . -
~ day of

I sign this Verlflcatlon on this the 4

PR o4

October,19°5 at’. lerugarh.

Eﬂaﬁee.Eﬁnﬁun
ALL INDIA RABRIO
CIDRUGARI]
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. ?ilcd in Court In the matter eof
OD . cceens veerasaeserases O.A. No.152/9%°
/Q" L’?j/ - Nekwang Adangse & ethers
Cowt Master esscescsssApplicant
-V S=

Unien ef India & ethers
e« +.Respendents

‘Shew Cause en behalf ef the Respendents
Ne.4, Regienal Directer, Staff
Salection Cemmissien, Guwahati.

Mest Regpectfully Shewethi

That the applicants have mentiene i abeut earlier twe
advertisemen:s issued by this Cemmissien fer the N.E. Regien
vide Advt. Ne.2/92 item NER.20 an” Advt., Ne.1/94 item NER-5 as
well as referred te the latest Advt. Ne.2/95 item Ne NER.1
published in the Empleyment Nevs ani the Assam Tribune in their
respecti’e issues dated 15-7-95. This Cemmissien seems to have
been invelved jue te the fact that the apnlicants have prayed
for stay ef the last mentiened Advt. Ne.2/95 published in the
press en 15-7-95 pending final decisien ef their present

aprlicant.
2. Ne Cemment.
3. fhat the answering respendents begs to state that the

essential qualificatien fer the pest of ~he Transmissien Execut-
ive was the Bacheler 2egree of a recesnised University er
equivalent, as weuld be seen in all the three advertisements
mentiened in the applicatien ; whereas the tse ap-licants
apreare? te be enly the Senier Secendary/Senier Scheol Leaving
Examinatien passed. Se, the twe Casual Empleyees were net
educatienally qualifieq fer the pest ef Transmissien Executive
ani hence their grievance ef net being invited fer tests/inter-
view against the ajvertisement Nes., NER-20 and NER-5 ef the
years 1992 anil 1994 respectively vas invalii being net based
fact.

(Cente.....2)
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4, That the answering respendents begs te state that e
taking cue frem the abeve sulk para(ii), it is alse elkserved
that the twe petitieners have ne lecus standi te pray fer stay.
of the latest advertisement Ne.2/95 ef 1995 as they de net
pessess graéuate 4egree which is an essential qualificatien
fer being cligible for the pest of Transmissien Executive
(@ialect .and translatien). The questien ef staying actien

on Advt.Ne.2/95 ef 1995, therefore; dees net arise,

VERIFICATION
I,&mmwmikﬁumlummn.%ﬁf%;ahn‘
Cemmissien, N.E. Regién, Guwahati,.do hefeby declare that
the statement made 1n‘this shew~cause are true te my

kneviedse derived frem the recerds ef the case.

| - - W
/ I sien this Verificatien en this the ~é? day eof

Smwrenioerc, 1995 at Guwahati.
NAAVAR
BEPONENT

n.@‘-
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In the matter of
0.A. Ne,152/9%
Nekwang Wangse & others

eessss Applicant
,—.vs- ‘
Union of India & others
evesse Respondents.

Additienal Written Statement/show cause
en ®ehalf ef Respondent Nos., 1,2,3 & 5.

-

I, L. Rehman, Statien Directer, All India Raéio,
Disrugarh, do selemnly affirm and say as '
follows :- |

1. That I am the Station Director, All India Radie,
Dibrugarh and Respendent No.2 in the above case. I am
acqudinted with the fucts and circumstances of the case. I
have gone thrsugh a cepy ef the applicatien served on me and
have understeed the centents thereef. Save and except
whatever is specifically admitted in this written statements,
the other centent-iens anéd statements made in the applicatien
may be deemed to have been denied. I am competent and
autherised te file the written statement en Wehalf ef
respendents Nes. 1, 3 and 5 alse.

24 That the answering respendent have ne cemment te
the statement made in paragraph A,B,C and D(1),

3, That with refrence te the statement made in

paragraph D(2) I begz te state that as per the Recruiltment
Rules prescrided for the pest eof Transmissien Executive
(Dialect & Translatien) i.e., erstwhile Assistant Editers,
the essential qualificatien required is a Bacheler's Degree
with either Hindi er English plus preficiency in the
relevant dialect ané net Intermediate/Pre-University as
mentioned in the applicatien,

contd..p/2~
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One~time relaxation in the educational & other
qualificatiens was granted by the Directorate General,
All India Radie, New Delhi en a specific request from the
Staff Selectien Cemmissien and seme pests were re-advertised
in 198990 with the relaxed qualificatien, This relaxatien was
a purely ene-time measure and recruitment made in subsequent
years specified the original required quglification ef Degree
and candidates helding a Degree were appeointed.

4, That with reference to the statement made in paragraph
D(3) I weg to state that the applicants were booked en casual
basls after their translatien and veice test., This is the enly
test ene has to undergoe at the Statien level before approving
as a casual hand, |

5e That with reference ts the statements made in paragrapt
D(4) I weg te state that the booking of casual employees en
menthly centract is dene enly as a temporary measure to keep up
the werking eof dialect pregrammes until rezular candidates are
ymade available threugh the Staff Selection Commissien, All
.. '» 7 candidates appeinted se¢ far en a regular basis in the grade ef
© " Transmissien Executive ( D & T )/Assistant Bditer were selected
By the Staff Selection Commissien threugh competitive
examinatiens held at varieus stages.

There is ne previsien fer direct absorption of casual
= employees.,

L)

. 'Regarding training as mentiened in the applicatien,
the same is imparted te sfficials enly after regular appointment
and there 1s ne prevision fer fermal training of casual werkers,

The ansvering respendents have net issued any official
appointment erders te casual hands and they are effered only-
centracts as per the pregramme exigencies., The order Which is
quoted in the petitien is simply an efficial neting regarding
their casual bookings. Approval of the Statien Directer is
required in the file Wwefore taking en a casual persen as per the
nermal practice, The erders referred te therein are simply a
neting en file and have net been issued te the casuals by name,

e. That with reference te the statements made in paragrapt
D{5) I beg to state that casuals are engaged on "as and when
required” bdasis te run the service and there is neo prevision

in the Recruitment Rules to appoint a casual on permanent basis
until and unless one goes threuzgh the regular selection process
cenducted By the Staff Selectien Commissien on the basis of
netified Recruitment Rules,

coentd, ,p/3=-
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' That with reference te the statements made in
paragraph D{(6) I beg te state that A. ELF" Dibrugarh has not
given any undertaking te contractuaf&hsnds aweut regularisatien
of service as recruitment in this vrade is made only through
the Staff Selectien Cemmissien en the basis ef a cempetitive
exaninatien,

Alse, the essential qualificatien fer the grade is
Degree, as already clarified against para D(2) abeve. The
petitieners were net invited to appear before the Staff

- Selectien Cemmissien because they de net have the requisite

Radie, Dibrugarh

ADl Ipdis

educational qualificatien as mentiened in the advertisement
»y the Staff Selection Commissien.

8. That with reference te the statementsz made in para-
graphs D{7) I weg to state that the representatiens received
vwere duly ferwarded te the higher authorities i.e., Directerate
General, All India Radie, New Delhi and Deputy Directer
General, All India Radie, Guwahati, The matter eof regularisa-
tion 1is net within the pewers delegated te Responien{ Ne.2

and the same 18 te be considered at the Headquarter level,

The applicant shesuld have walted for Directerate's reply.

9. | That with reference te thertatements made in pare-
D{8) I weg te state that these noints are already clarified in
the paras absve, The matter of screening and selectien etc.
after advertisement is precessed by the Staff Selectien
Commissien and this Statien effers appeintment enly te
candldates 1f neminated by the Cemmissien, Repeated advdrtise
ments were made by the Staff Selection Cemmissien te £ill up
the pest since 19%0 and the latest three neminatiens were wmage
frem the examinatien held in 19554, One ef these belengs te the
Tangsa dialect and the Wangchu dialect pests are still vacant
as nsnminatiens frem the Staff Selectien Cemmissien are awaited o
Ne assurance was given te the applicants fer regular appeintmer
ags stated Wy them,

10. That with reference to the statements made in
paragraph D(9) I weg te state that the matter of calls fer

interview te candidastes after advertisements is exclusively

under the purview of the Staff Selectien Cemmission. Staff
Selectien Cemmissien calls fer interview enly to the eligible
candidates 1f applied feor.

"Regarding payment made teo the monthly centract
Assistant Editers, the same has ween fixed as per the existing
rules and instructiens, It 1s net true that the applicants
have Been werking as casual Assistant Editer centinueusly fer
6/7 years as stated by them, They have Ween booked en casual/
asslgnment basis and en "as and when required" basis, The

centd N .P/l}-'
|
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casuals are booked by All India Radie te assist, prepare
and present various prozrammes in All India Radie till
a regular staff is neminated by cempetent autherity. The
casual beoking becomes necessary in the absence of regular
staff to ensure smeeth preduction and breadcast eof
pregrammes, The casuals for this purpose underge through
simple test like audition to assess if the voice is
suitable for broadcast. The casual engagement hewever dees
not bestow any claim fer regular appeintment against the
post.

1. That with reference to the statements made in
paragraph D(10) & D{11) I beg to state that the pest of
Assistant Editer {Trikal Dialect) was enly redesignated as

Transmission Executive (Dialect & Translation). The
essential qualificatien and precedure of recruitment
remain the same as Befere ahd have been mentioned abeve,

12, That with reference te the statements made in
paragraph D{12) (4), (B) & (C) I wez te state that it is
reiterated that by rule this effice is competent te recruit
Transmissien Executives (Dialect & Translatien) {.e.,
Assistant Editers enly on the basis ef the cempetttive
examinatien cenducted by the Staff Selection Commissien.

All aeppeintments made in this grade se far for ether dialect:
have follewed this precedure,

It may be néted that in case of the Tangsa dialect
mentiened by one ef the petitieners, a candidate has been
neminated By the Staff Selection Commission en the basis ef
the examinatien held in 1994 vide the Commissien?s advertise«
ment Ne.1/94. Th&s candidate had alse been working en
menthly centract basis but is new eligible for regular
appeintment after having qualified the competitive examina~
tien; the qualificatien prescribed was Degree,

No assurance was given frem this effice te any
casual hand prier te their selectien by the Staff Selectien
Commission fer regular appeintment.

13. That with reference te the statement made in
paragraph D{12)(D) I weg te state that the payment has keen
made as per existing rules.

14, That with reference te the s-tatements made in
paragraph D(12) (E) & (F) I beg te state that the question
of permanent abserption dees net arise as because the
Statien does net have the pewer te appeint any casual except
for issuing menthly centracts and that tee is dene te run

the most essential service enly.
centd. ¢P/5"
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15. That with reference te the statements made in
paragraph D (12) (G) I wegz te state that the selectien er
nen~-selectien ¢f candidates rests with the Staff Selectien
Cemmissien. Appintments mre made enly when the Cemmissien
spensers candidates against the vacant pests,

16. Thet with reference te the statements made in
paragraph D(13) I Beg to state that the Head ef Office is
only the appointing authoerity and he is noet empewered te
atvertise fer and select candidates in the grade of
Tranamissien Executive(D & T)/Assistant Editer.

17. That the answering respendent have ne cemment te
the statement made in paragraph D(14), (15) & (16).

18, That the applicants are not entitled te any relief
seught for in the applicatien and the same is 18éble te be
dismissed with costs,

19. That the Respendents crave leave of filing addl,
Written statement if siltuatien se demands.

VERIFICATION

[

I, L. Rehman, Statien Directer, All India Radie,
Divrugarh, de heredy declare that the statement made in
this shew cause are true te my knowledge derived frem the
recerds of the case.

I sign this Verificatien en this the /7 id day of
L .0 o 1994  at Diwrugarh.

I
|
1

. _DEPONENT
¥y s

Station Director

eseXeos | erRETR, €A g
- All India Radio. Dibrugarh




